test and was ca lled by the Staff Selection
‘test o be conducLed by bhe respondents in which-
 The helght of the appllcant was measured as 108 ‘9

,'cme..short by 1.1 cm. from the pregcrrbed stendard

bf 170 cms.  The applicant made a representatibn

~Ka11a v1de letter datco loth May, l985 flled as

_CENTRAL ADMINISTRATIVE TRIBUNAL
PHINCIFAL B El"f-]Cf‘I , DELH I,

" ‘Regn. No. %—588/1989.

'Shri'Mehan,elngh _ V/s. Commissioner of Police.

. 4, 4,1989,

Applicant in person.
The. apblicant has been working as Assistant

Sub ‘Inspector (Steno.) in Delh1 Police " 51nce 27th -

- June 1981 He apulzed for the post of Sub-

‘Inspector (Executlve) in Delhi Polwce. His

a'grlevance is that he had quallfled in the wrltten

Comn1551on to eppecr in the Dhy31cal measurement’

he was dlseuellfled in the herght measurement

-'to ihe CommlsSLOner of Pollce whlch was rejected

4v1de Memo dated 16, 12 1988 flled ‘as Annexure 'E'

to the appllcatlon.v
2.‘ ' The apallcant contends that the height

. standard should have been relaxed in his case‘as- .

was done in the case of cne- Shrl Madan Gopel

Annexure 'H' to the aupllcotwon.
3:“' ‘The aOplLCODt has also referred to Hule 30

of the Delhi .Police (Aep01nument and Recrmltment)

Rules, 1980 wh ich vests the power of relaxation

in the Admlnlstrztor.

~

"4, . The power to relax has to be resorted to
' onl?_in exceptional.eircemstanges Wheﬁ'eligible-“ ,4
“candidates fulfilling the prescribed standards

~are not available,. . Merelyﬂbeeause the power of
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"relaxation7was\exercised in the'case'of one_;

'Shri'Madan Gbpal‘Ya 1a 1n 1985 does not entltle

the appllcant to: clalm Lela%etlon as a matter of

rlght e are not aware under what c1rcumstances

'the power of relakatlon was exerc1sed in the sawd
‘_case. In fPCb, if relaxatlons were to be reso;ted .
-to - generally r=uher than as exccotlons Qﬁlyiwhen
3ellglble.cand1dates arg'nqﬁjavallablei this itself
© will become arbitféfy éﬁd liéﬁlezto be'étruck down.
5.  There is no violation of Articles 14 and
16 of the Cbnstitutioﬁ in the present case. The
"‘appllcatlon is not malnualnable and is accordlngly

: re;ected at the adm1531on stage.

('1' S. OBERO I) f . " {KAUSHAL KLNAR)
“ Member (J) ‘ Member (A)

- 4,4,1989,




